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 12:41  brs.

 KERALA  APPROPRIATION  (NO.  5)
 BILL,  1965

 The  Minister  of  Fimance  (Shri  प  T.
 Erishnamachari):  I  beg  to  move:t

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the  finan-
 cial  year  1965-66,  ह.  taken  into
 consideration.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  to  authorise  pay-
 ment  and  appropriation  of  certain
 further  sums  from  and  out  of  the
 Consolidated  Fund  of  the  State  of
 Kerala  for  the  services  of  the  finan-
 cial  year  1965-66,  be  taken  into  con-
 sideration.”

 The  motion  was  adopted.
 Mr.  Speaker:

 “That  Clauses  1,  2  and  3,  the
 Schedule,  the  Enacting  Formula
 and  the  Title  stand  part  of  the  Bill.”

 The  motion  was  adopted.

 The  question  is:

 Clauses  1,  2  and  3,  the  Schedule,  the
 Enacting  Formula  and  the  Title  were
 added  to  the  Bill.

 Shri  T,  प.  Krishnamacharl;
 fo  move:

 “That  the  Bill  be  passed.”
 Mr.  Speaker:  The  question  is:

 “That  the  Bill  be  passed.”
 The  motion  was  adopted.

 I  beg

 12.42)  hrs.
 RESOLUTIONS  RE.  INDIAN  ए0-
 COANUT  COMMITTEE,  AND  _IN-
 DIAN  CENTRAL  OILSEEDS  COM-
 MITTEE—Contd.

 Mr.  Speaker:  Out  of  two  hours.
 one  hour  and  45  minutes  have  already
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 becn  taken,  and  only  15  minutes  re-
 main.  Shri  Maniyangadan,

 Shri  5.  M.  Banerjee  (Kanpur):  I
 would  like  to  know  when  the  Minis-
 ter  is  going  to  reply.

 Mr,  Speaker:  Soon  after  this  I  sup-
 pose.

 Shri  Maniyangadan  (Kottayam):
 It  is  admitted  on  all  hands  that  the
 commodity  committecs  which  are
 now  proposed  to  be  dissolved  were
 doing  some  good  work.  The  main  rea-
 son  advanced  by  the  Government  for
 abolishing  these  committers  is  that  in
 respect  of  research  it  is  advised  by
 experts  that  the  present  pattern  should
 be  changed,  that  cc  dity-wise  re-
 search  is  out  of  date  and  that  a  new
 pattern  should  be  evolved  by  which
 there  should  be  comprehensive  res
 search  and  regional  research.  In  prin-
 ciple  1  accept  that,  but  1  would  sub-
 mit  that  certain  commodities,  for
 example  cocoanut,  arecanut,  rubber
 and  tea,  have  got  their  own  peculiar
 problems,  and  in  the  matter  of  re-
 search  also  they  have  to  be  Inoked  at
 in  this  way.

 The  two  motions  before  the  Houst
 are  regarding  the  Cocoanut  Commit-
 tee  and  the  Oilseeds  Committee.  As
 regards  cocoanut,  we  know  what  the
 main  decisions  are.  1  do  not  say  that
 the  research  work  done  hitherto  under
 the  control  of  the  Cocoanut  Com-
 mittee  has  given  results  capable  of
 wiping  out  all  the  diseases,  but  they
 were  doing  some  work.  I  only  desire
 that  by  the  new  pattern  now  evolved
 the  diseases  of  cocoanut  trees,  mainly
 root  and  leaf  diseases,  may  be  eradi-
 cated.  1  have  no  objection  to  the  new
 Pattern,  but  I  am  afraid  that  the  pe-
 culiar  diseases  and  the  peculiar  sur-
 roundings  connected  with  cocoanut
 ang  other  commodities  may  not  be
 given  as  much  attention  as  was  being
 done  hitherto,  I  only  request  that
 that  may  be  looked  into,  that  thnt  as-
 pect  may  be  taken  into  consideration.

 dation  of  the  President Moved  with  the  rec
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 {Shri  Maniyangadan]
 Quite  apart  from  the  research  in

 the  laboratories,  there  is  another  as-
 Pect  which  is  more  important,  namely
 that  the  results  of  the  research
 have  to  be  taken  to  the  agriculturists.
 Iam  afraid  the  ICAR  is  not  now  in  a
 position  to  do  that.  The  results  of  re-
 search  were  being  taken  to  the  agri-
 culturists  through  various  agencies
 by  the  Cocoanut  Committee.  If  that
 is  to  be  done,  my  submission  is  that
 some  agency  like  the  Cocoanut  Com-
 mittee  is  absolutely  essential.

 Sbri  Joachim  Alva  (Kanara);  What
 is  the  use  of  the  Cocoanut  Committee
 when  the  price  of  a  cocoanut  is  Rs.
 125  in  Delhi?

 Shri  Maniyangadan:  The  Cocoanut
 Committee  will  not  bring  down  the
 price.  My  hon.  friend  from  Mysore
 should  have  studied  a  little  more
 about  cocoanut  plantation.

 Mr.  Speaker:  Then  the  hon,  Mem-
 ber  might  be  invited  jo  Kerala.

 Shri  Maniyangadan:  Yes,  he  is  wel-
 come.

 More  than  50  per  cent  of  the  coco-
 शापा  trees  in  Kerala  are  affected  by
 diseases.  It  is  a  very  serious  matter.
 Cocoanut  was  being  imported,  but
 now  recently  some  restrictions  have
 been  imposed  I  am  told,  and  that  is
 the  reason  why  the  price  has  gone
 up.  He  said  in  Delhi  it  is  Rs.  1°25.
 Now  in  Kerala  also  the  price  has
 gone  up,  but  what  js  happening  to
 the  poor  agriculturist?  Most  of  the
 agriculturists  are  smal]  holders  own-
 ing  ten  or  100  trees  at  the  most.  The
 price  increase  is  being  taken  advan-
 lage  of  by  middlemen,  it  does  not  go
 to  the  cultivator.  That  is  the  actual
 position.  That  is  another  aspect
 which  has  to  be  gone  into.  As  I  sub-
 mitted,  only  a  committee  like  the  Co-
 coanut  Committee  can  find  remedies
 for  that.

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  C,  Subramaniam):  But  it
 has  not  done  anything  so  far.
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 Shri  Maniyangadan:  The  hon.  Mi-
 nister  says  that  nothing  has  been
 done  so  far,  I  admit,  but  the  fact  that
 nothing  hus  been  done  so  far  and  that
 something  more  could  be  done,  im-
 provements  could  be  effected,  is  no
 reason  for  liquidating  the  Commit-
 tee,

 There  is  the  Rubber  Board  which  is
 doing  work  which  may  not  be  known
 to  the  Membcrs,  It  is  stated  by  the
 Government  that  rubber,  tea  and
 coffee  plantations  are  big  ones,  that
 in  the  cage  of  cocoanut  it  is  not  so.  Ac-
 tually,  more  than  50  per  cent  of  the
 rubber  plantations  in  India  consist  of
 small  holdings  between  three  and
 five  acres,  but  the  Rubber  Board  is
 encouraging  the  smal]  holders,  it  is
 giving  subsidy  in  certain  cases  to  the
 small  holders,  it  is  giving  technical
 advice  to  the  smal]  holders.  It  has  its
 own  field  workers  and  so  many  other
 People  to  go  into  matter.  Lf  such  acti-
 vities  are  taken  up  by  the  Cocoanut
 Committee,  that  will  definitely  do
 some  good.

 Another  thing  is  regarding  better
 seedlings.

 Mr.  Speaker:
 more  time?

 Is  he  likely  to  take

 Shri  Maniyangadan:
 five  or  six  minutes.

 I  may  take

 Mr,  Speaker:  Five  minutes  more.
 Shri  Kappen  (Muvattupuzha):  Yes-

 terday  it  was  almost  decided  to  ex-
 tend  the  time.

 Mr.  Speaker:  We  have  had
 many  extensions  already.

 too

 Shri  Kappen:  Yesterday  it  was  said
 it  would  be  considered.

 Shri  Maniyangadan:
 intervention  has
 other  points.

 Alva's
 the

 Shri
 taken  me  ‘9

 Shri  Joachim  Alva:  It  was  the  mast
 relevant  intervention.
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 Shri  Maniyangadan:  1  was  refer-
 ring  to  small  holders,  and  comparing
 the  Rubber  Board  with  the  Cocoanut
 Committee.  I  admit  that  the  Cocoa-
 nut  Committee  has  not  done  as  much
 as  the  Rubber  Board  is  doing,  but  I
 Sugeest  that  it  should  be  made  to  do
 such  things.  I  am  ared  to  give
 suggestions,  but  1  think  it  is  no  use.
 If  better  seedlings  are  provided  to  the
 agriculturists,  that  will  go  a  long  way
 in  the  development  of  coconut  plan-
 tations.  There  are  certain  nurseries
 Tun  by  the  coconut  committee  and  bet-
 ter  seedlings  are  provided.  Research
 can  improve  it  more.  I  do  not  know 4
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 series  new  seedlings  are  supplied;
 valuable  literature  regarding  coconut
 plantations  are  issued  by  this  com-
 mittec;  there  are  demonstration  plans
 and  they  go  to  the  agricultrists'  lands
 and  demonstrate  how  pesticides  are

 10  be  applied  and  diseases  are  to  be
 prevented.  I  do  not  know  whether
 these  things  could  be  continued.  They
 may  say  that  the  State  Government
 can  look  into  it,  Coconut  trees  are
 an  important  plantation  and  the  State
 fovernment  may  do  something  but  in
 India  we  are  in  need  of  more  coco-
 nuts  for  industrial  purposes  and  also
 as  a  food.  Se,  coconut  plantations

 whether  the  prop
 council  will  be  able  to  do  that.  The
 coconut  committer  is  the  only  body
 which  can  take  up  this  work.

 12-50  hrs.

 (Mr.  Deputy  (SPEAKER  in  the  Chair.]

 More  than  fifty  per  cent  of  the  trees
 are  affected  by  some  disease  and  with
 so  much  research  no  remedy  has  been
 found  yet.  The  only  suggestion  given
 by  the  experts  now  is  most  of  these
 trees  should  be  cut  away  and  removed
 and  new  plants  put  in  their  place,
 new  plants  of  better  varieties.  If  that
 is  to  be  done,  I  suggest  that  some
 scheme  like  the  rubber  board's  scheme
 of  subsidising  replantation  must  be
 introduced  here  also.  Just  as  in  the
 case  of  rubber,  here  also  the  trees
 begin  to  yield  only  after  10  or  17
 years.  A  small  holder  with  about  10
 or  20  trees  in  a  smal!  compound  will
 not  willingly  cut  away  all  trees  and
 just  walt  for  another  ten  years  to  get
 yield.  That  is  why  I  suggested  ४
 acheme  like  the  rubber  board's
 scheme.  The  coconut  committees  had
 such a  proposal  in  the  last  year  but before  it  could  materialise,  there
 came  this  proposal  to  abolish  this
 committee  and  nothing  could  be  done.
 Government  should  seriously  cone!-
 der  this  matter.

 As  a  result  of  the  research  work,
 several  other  things  are  being  done
 by  this  committee.  From {te  sur-

 hould  be  increased  and  started  in
 other  States  like  West  Bengal  and
 Assam.  So,  this  should  be  looked
 into  as  an  al)  India  basis.

 Shri  Joachim  Alva:  Can  you  plear
 tell  us  who  neglected  the  coconnt,
 the  rich  landlords  in  Kerala  or  the
 government?

 Shri  Maniyangadan:  As  regardr
 research,  even  now  the  president  of
 the  coconut  committee  is  the  director
 general  and  vice  president  of  ICAR
 The  experts  of  the  ICAR  are  associal-
 ed  with  this  committee  and  there  ix
 overall  control  by  the  ICAR.  1  do
 not  want  that  research  should  be
 done  with  regard  to  separate  com-
 modities  in  water  tight  compartments
 but  there  must  be  co-ordination.

 Mr.  लगाए-विकशादहा;  Sufficient  nas
 been  about  coconut  now.

 Shr  Masiyangadan:  One  thing
 about  the  staff  of  the  committee:
 There  ort  a  large  number  of  people
 employed  there.  I  do  not  know  what
 ig  going  to  happen  if  all  these  com-
 modity  committees  are  dissolved.  As
 Mr.  Wartor  sald,  it  was  a  losing  fight
 So,  government  must  see  that  the
 present  position  of  the  staff  is  matn-
 tained  and  there  should  be  no  cut-
 tallment  and  some  alternative  em-
 Ployment  whould  be  foupd  out  fr
 them.
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 Shri  Kappen:  Sir,  you  promised  to
 extend  the  time.

 Mr.  Deputy-Speaker:  That  time  is
 over  now.  The  hon.  Minister.

 Shri  C,  Subramaniam:  Mr.  Deputy-
 Speaker,  I  have  listened  with  atten-
 tion  to  all  the  points  made  by  the
 hon,  Members,  particularly  Members
 from  Kerala,  with  regard  to  coconut
 development.

 Shri  Joachim  Alva:
 Mysore,  next  door.

 1  come  from

 Shri  C  Subramaniam;  1  have  the
 advantage  of  coming  from  an  area
 which  is  adjacent  to  Kerala  and  per-
 sonally  also  I  am  interested  in  coco-
 nut  gardens  and  also  in  the  oil  seeds
 because  in  our  area  oil  seeds  are
 grown  and  on  my  own  lands  oil  seeds
 are  grown.  Even  as  a  grower  these
 are  all  problems  with  which  1  am
 familiar,  apart  from  my  association
 with  one  of  the  commodities  com-
 mittee  the  tobacco  committee.  There
 is  no  difference  in  the  point  of  view
 of  objective  that  is  to  be  achieved.
 We  should  do  vigorous  research  to
 identify  the  various  problems  with
 regard  to  these  commodities  and  find
 solutions  to  them.  Secondly,  whatever
 is  achieved  in  the  field  of  research
 should  be  taken  to  the  growers  50
 that  these  commodities  may  develop
 properly.  Even  though  they  had
 powers,  these  committees  had  done
 very  little  about  marketing.  It  is  true
 thar  the  DG  of  the  ICAR  1  the
 chairman  of  all  these  committees,  as
 was  mentioned  and  it  is  true  that  it
 was  an  anomolous  position.  But  who
 is  ultimately  responsible  for  the  re-

 ‘search  work?  If  we  ask  the  com-
 mittee,  they  would  say  that  ICAR  do
 not  make  sufficient  funds  available
 for  the  various  research  schemes  nd
 30  nothing  could  be  done.  The  ICAR
 ‘will  say  that  it  is  not  responsible  be-
 cause  there  are  the  commodity  com-
 mittees.  Somehow  ip  our  adminis-
 trative  set  up  which  we  have  inherit-
 ed  from  the  British  nobody  is  ultima-
 tely  responsible.  “Unfortunately  be-
 cause  we  have  got  accustomed  to  a
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 certain  set  up  we  always  think  much
 before  we  change  that  particularly
 in  these  various  flelds  unless  we  are
 in  a  position  to  locate  responsibility
 and  make  a  particular  organisation
 or  individual  responsible...

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Sir,  on  a  point  of  order.  I  am
 sure  you  will  agree  that  when  the
 Minister  is  back  home,  fresh  from
 Rome,  and  is  speaking  on  a  subject
 like  the  coconut  and  allied  matters,
 there  should  be  quorum  in  the  House.

 Mr,  Deputy-Speaker:  The  Bell  is
 being  rung.

 4680

 Now,  there  is  quorum,  The  hon.
 Minister  may  continue.
 13  hrs.

 Shri  com  Subramaniam:  I  was  men-
 tioning  that  we  have  got  accustomed
 to  qa  set-up  where  nobody  is  ultimate-
 ly  responsible  for  any  result  or  for
 any  failure,  and  that  was  how  these
 commodity  ‘committees  in  relation  to
 the  ICAR  were  functioning  with  re-
 gard  to  research.  In  addition  to  that,
 as  1  already  mentioned,  research  can-
 not  now  be  oriented  only  to  a  parti-
 cular  commodity,  but  it  has  got  to  be
 more  broad-based.  In  addition  to
 that,  we  should  have  a  large  number
 of  other  scientific  experts  also  for  the
 purpose  of  strengthening  research  and
 achieving  results,  Therefore,  1  am

 not  surprised  10  hear  that  in  spite  of
 this  unifleg  attention  of  this  com-
 mittee  with  regard  to  coconut,  no
 worth-while  results  have  come  out
 of  the  research  work  done  under  this
 committee  to  solve  many  of  the  prob-
 lems  affecting  the  coconut  plantations,

 This  is  the  condition  under  which  we
 came  to  this  decision,  not  that  under
 fortunate  conditions  we  can  always
 achieve  results;  but  that  is  more
 proper.

 Shri  Kappen:  May  I  know  whether
 the  research  station  has  evolved  a
 hybrid  variety  which  js  resistant  to
 root  disease  and  leaf  disease?

 Shri  Ca  Subramaniam:  A  small  item
 of  work  is  not  the  thing  which  is
 required  now.  We  have  to  save  mil-
 lions  of  trees  which  are  standing
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 now.  No  doubt  that  will  solve  the
 Problem  of  new  plantations,  but  the
 fate  of  millions  of  farmers  depends
 upon  whether  you  are  able  to  save

 the  existing  gardens,  but  unfortunate-
 ly  no  solution  has  been  found.  That
 is  why  research  work  has  got  10  be
 more  intensive  under  proper  auspices,
 not  that  it  would  always  achieve
 success  but  there  are  greater  proba-
 bilities  of  achieving  results  in  this,
 whereas  in  the  past  set-up  you  could
 never  achieve  any  worth-while  कहन
 sults.  This  is  the  main  and  important
 thing  which  will  have  to  be  taken
 into  consideration.

 As  far  as  development  is  concern-
 ed,  there  also  there  is  the  dual  res-
 ponsibility.  Under  the  constitution,
 the  development  aspect  has  to  be
 looked  after  by  the  State  Govern-
 ments  and  that  is  why,  when  the
 Present  constitution  camp  into  exis-
 tence,  these  commodity  committees

 said  that  they  would  assist  the  State
 Governments  by  giving  technical
 advice,  That  is  how  they  have  been
 functioning  even  with  regard  to
 development;  the  responsibility  was
 with  the  State  Governments  under
 the  constitution  for  any  development work  in  the  agricultural  sector.
 Therefore,  nobody  is  ultimately  res-
 ponsible,  The  State  Government
 might  say  that  the  commodity  com-
 mittees  did  not  do  it  properly  and  the
 commodity  committees  might  say  that
 the  State  Governments,  in  spite  of
 their  advice,  have  not  done  the  task
 properly.  That  is  why  even  with  re-
 gard  to  development,  the  responsibi-
 lity  will  have  to  be  placed  squarcly on  a  particular  authority  and  the
 success  or  failure  should  be  the  res-
 Ponsibility  of  that  authority.  There-
 fore,  it  js  with  reference  to  these
 things  that  we  considered  the  whole
 aspect  not  only  for  the  first  time,  but for  the  last  10  years  that  has  been
 unde:  consideration  We  are  always
 afraid  of  making  changes,  and  1
 thought  that  when  we  were  reorga-
 nising  the  whole  set-up  of  the  ICAR, that  was  the  time  to  take  up  the
 consideration  of  the  commodity  com-
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 mittees  also;  the  ICAR  is  not  going
 to  be  hereafter  merely  an  institution
 which  would  be  sanctioning  grants  or
 sanctioning  schemes.  Now,  it  be-
 comes  the  body  which  woulg  be  res-
 Ponsible  for  the  entire  research  work
 in  the  agricultural  sector,  It  does
 not  mean  that  jt  gets  centralised  at
 Delhi;  no;  as  a  matter  of  fact,  the
 research  work  will  have  to  be  done
 at  the  fleld  level,  and  therefore  the

 research  work  will  be  located  where-
 ever  it  has  got  to  be  done,  but  the
 oc-ordination  is  done  by  the  ICAR
 so  that  there  is  a  co-ordinated  ap-
 proach  with  regard  to  this  matter,

 and  whatever  results  might  be  avail-
 able  in  the  research  work  in  any
 laboratory  will  be  available  for  the
 benefit  of  the  laboratories  doing  work
 on  any  particular  commodity.  So,

 the  scientific  experts  and  administra-
 tors  gave  us  the  advice  that  it  is

 better  to  have  the  entire  agricultural research  work  done  under  onc  organi-
 sation,  and  have  ao  co-ordinated  up-
 Proach  to  these  commodities  and  शान
 tensify  our  research  work,  ang  that
 is  what  is  being  attempted  by  taking
 away  the  research  work  from  these
 commodity  committees  and  placing  it
 under  the  ICAR.

 As  far  as  development  is  concern-
 ed,  I  already  stated  that  it  was  mere-
 ly  giving  technical  advice.  It  is  not
 as  if  we  are  abolishing  the  entire
 committees  as  such.  On  the  other
 hand,  with  almost  the  same  composi-
 tion—the  statute  has  to  go  because
 the  main  research  work  is  being  tak-
 én  away—we  are  having  the  develop-
 ment  councils  in  which  all  these  in=
 terests  will  be  represented  and  they will  be  able  to  advise  the  Government
 of  India  ang  the  State  Governments
 and  whatever  they  have  got  to  say will  be  given  due  weight  for  the  pur-
 pose  of  seeing  that  hte  problems  of
 the  grower  and  the  producer  are
 Properly  lookeg  into.

 With  regard  to  the  development
 councils,  they  will  be  properly  staff-
 ed,  and  some  of  the  staff  who  are  now
 being  employed  in  these  various  cam-
 modity  committees  wil!  be  absorbed
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 [Shri  C.  Subramaniam)
 in  the  development  councils,  and  as
 far  as  research  workers  are  concern-
 ed,  they  will  be  definitely  absorbed
 by  the  ICAR.  I  can  give  the  assur-
 ance  that  we  would  see  that  nobody,
 as  far  as  possible,  is  thrown  out  of
 employment  and  they  woulg  be  pro-
 perly  placed.  Particwlarly  in  regard
 to  the  low-placed  officials,  we  shall
 try  to  see  that  they  are  not  displac-
 ed,  from  where  they  are  already
 working,  to  distant  places.

 The  object  of  the  resolution  on  the
 abolition  of  these  committees  is  for
 the  purpose  of  intensifying  the  work
 and  for  achieving  results.  I  can  give
 the  assurance  to  this  House  that  there
 would  be  no  neglect  ag  far  as  these
 commodities  are  concerned,—particu-
 larly,  coconut,  oilseeds  and  tobacco
 and  other  commodities—and  they
 have  to  play  an  essential  role  in  our
 agricultural  economy.  In  fact,  my
 idea  is  to  have  better  work  done  in
 respect  of  these  commodities  so  that
 the  problems  relating  to  these  com-
 modities  would  be  properly  solved
 and  tackled  and  the  development
 work  js  properly  done  ang  the  mar-
 keting  operations  also  is  properly  co-
 ordinated  with  these  things.  With
 this  assurance,  I  hope  the  hon.  Mem-
 bers  would  agree  to  the  adoption  of
 this  resolution  and  see  that  in  the
 development  councils  the  various  re-
 Ppresentatives  from  this  House  also
 are  there  and  they  would  give  proper
 suggestions  for  the  purpose  of  imple-
 mentation  and  ह  can  assure  them  that
 those  suggestions  will  be  given  pro-
 per  weight.

 One  hon.  Member  has  been  men-
 tioning  about  the  price  of  coconut.  I
 know  it  is  very  high.  As  a  grower,
 while  1  am  happy,  I  do  agree  that  the
 consumers  are  hard  hit  by  it.  It  shall
 be  our  endeavour  to  see  that  we  grow
 more  and  more  cocounts  in  our  own
 country  Instead  of  depending  upon
 imports  from  other  countries  go  that
 We  will  be  self-sufficient  in  copra
 ttlso,,  That  is  also  one  of  the  objec- fives  of  the  development  council  and

 NOVEMBER,  30,  1965  Central  Oilseeds  4684 Comtts.  (Res.)

 the  research  work  which  they  will  be
 doing.

 Shri  Joachim  Alva:  For  over  20
 years,  they  have  been  doing  research
 work  on  coconut;  there  are  an  army
 of  officials  in  the  Ministry.  That  is
 the  first  point;  the  second  point  is,  I
 purchased  three  coconuts  yesterday  at
 Re,  1.25  each,  in  the  market.  How
 can  the  poor  man  subsist,  when  rice
 is  not  available?  Is  the  Ministry
 seized  of  the  problem  of  very  high
 prices  of  coconut?  How  is  it  going
 to  feed  the  people  in  this  situation?
 There  1  no  satisfactory  answer.

 Shri  छ,  K.  Das  (Contai);  May  I
 know  what  will  be  the  nature  of  the
 research  work  in  regard  to  the  other
 commodities  such  as  rubber,  coffee,
 and  so  on?  Will  they  have  the  same
 reorganisation  and  will  they  8150  be
 brought  under  the  ICAR?

 Shri  ९.  Subramaniam:  We  are  try-
 ing  to  bring  under  the  ICAR  the  en-
 tire  research  work  in  the  agricultural
 field,  but  those  commodities  come
 under  another  Ministry.  We  will
 have  to  negotiate  with  that  Ministry.

 Mr.  Deputy-Speaker:  The  question
 BE:

 (i)  “Whereas  section  17  of  the
 Indian  Coconut  Committee
 Act,  1944  (10  of  1944),  em-
 powers  the  Central  Govern-
 ment  to  declare,  with  the  pre-
 vious  approval  of  the  House
 of  the  People  and  by  notifica-
 tion  in  the  Official  Gazette,

 that  with  effect  from  such
 date  as  may  be  specified  in
 the  notification,  the  Indian
 Coconut  Committee  consti-
 tuted  under  that  Act  shall  be
 dissolved;

 And  whereas  the  Central  Gov-
 ernment  is  of  the  opinion  that
 a  declaration  to  the  above
 effect  shoulg  be  made  as  in
 the  draft  notification  annex-

 ed  hereto;
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 And  whereas  this  House  after
 considering  the  said  draft
 notification  and  the  views
 expressed  in  support  thereof
 on  behalf  of  the  Central  Gov-
 ernment  is  of  the  opinion
 that  the  previous  approval
 of  this  House  to  the  declara-
 tion  proposed  in  the  draft
 notification  should  be  ac-
 corded;

 Now,  therefore,  in  pursuance  of
 section  17  of  the  Indian  Coco-
 nut  Committee  Act,  1944  (10

 of  1944),  this  House  accords
 its  approval  to  the  graft  noti-
 fication  containing  the  afore-
 said  declaration.

 ANNEXURE
 Draft  Notification

 In  exercise  of  the  powers  con-
 ferred  by  section  17  of  the
 Indian  Coconut  Committee
 Act,  1944  (10  of  1044),  the
 Central  Government,  with
 the  previous  approval  of  the
 House  of  the  People,  hereby
 declares  that  with  effect  from
 Ist  April,  1966  the  Indian
 Coconut  Committee  constitut-
 ed  under  that  Act  shall  be
 dissolved,”

 The  motion  was  adopted.

 Mr.  Deputy-Speaker:  The  question

 (ii)  “Whereas  section  16  of  the
 Indian  Oilseeds  Committee
 Act,  16  cy  of  1946),  em-
 Powers  the  Central  Govern-
 ment  to  declare,  with  the
 Previous  approval  of  the
 House  of  the  People  ang  by notification  in  the  Official
 Gazette,  that  with  effect  from
 such  date  as  mav  be  specifled
 fn  the  notification,  the  Ind‘an
 Central  Oi'sceds  Committee
 constituted  under  that  Act
 shall  be  dissolved,
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 Ang  whereag  the  Central  Gov-
 ernment  is  of  the  opinion  that
 a  declaration  to  the  above
 effect  shoulg  be  made  as  in
 the  draft  notification  “annex-
 ed  hereto;

 And  whereas  this  House  after
 considering  the  said  draft
 notification  and  the  views
 expressed  in  support  thereof
 on  behalf  of  the  Central  Gov-
 ernment  is  of  the  opinion
 that  the  previous  approval of  this  House  to  the  declara-
 tion  proposed  in  the  draft
 notification  should  be  ace
 corded;

 Now,  therefore,  in  pursuance  of
 section  16  of  the  Indian
 Oilseeds  Committec  Act,  1946
 rc}  of  1946),  this  House  accords

 its  approval  to  the  draft  noti-
 fication  containing  the  afore-
 said  declaration.

 ANNEXURE
 Draft  Notification

 In  exercise  of  the  powers  con-
 ferred  by  section  16  of  the
 Indian  Oilseeds  Committee
 Act,  1946  rc  of  1948)  the
 Central  Government,  with  the
 previous  approval  of  the  House
 of  the  People,  hereby  qcclar-
 es  that  with  effect  from  Ist
 April,  1066,  the  Indian  Cen-
 tral  Gilseeds  Committee  cons-
 tituted  under  that  Act  shal)
 be  dissolved.”

 The  motion  was  adopted

 13.11  firs,
 DELHI  ADMINISTRATION  BILL
 The  Minister  of  Home  Affairs  (Shri Nanda):  Mr.  Deputy-Speaker,  Sir, with  your  permission,  I  seek  to  subs-

 titute  the  motion  which  stands  in  my name  by  another  metion,  which  has
 been  circulated.

 I  beg  to  move:
 “That  the  Bill  to  provide  for

 the  administration  of  the  Union


